1./ 16.10.96.

OA - 495/96

'Shri'N.p. Sinha,ﬁthe counsel for the applicant.

Heard learned counsa%/for the appllcant on

LA d k7

the point of adm1331on.,Issue notice upon the

reaaondents agking them to show cause s to hh}f%aM@Ow

' feliafs SR as so&éht ﬂor in this a3p plication should

not be. graﬁtad uithin 42 days From the date of raceipt

'oF copy of this ordar and application.

2. : Reqdrdlnq stay, the learned counsel’ Shrl
/’

%.K Choubay appeargqipn behalf of the learned Sr.
Standlng Counsel and submlts t hat tha stay should -
not be oranted ulthout 01V1nq oppcrtunlty to the
other Sldé. Let i copy of thls order alonou1th Qf
copy of the orininal appllcatlon be Furnlshed to the

learned counsel to Flle counter 1ﬁ raspect of interlm

!

prayer made by the appllcant.v8u+ no stay ‘s oranted

in this case ;s prayed for. The matter wi ll come up

after V@cationvon:24.13.96 for heariné on- stay.

. . Q
N £

(D. Purka ya stha)
Member (J)

1



2/24.10.96 Heard the-learned Advocates of
both the parties. The learnéd Advocates
for both the parties'enbﬁit that the;matte;
cah.be decided Vexpeditiously. Considetipg
the submiseions of both the Parties noistay
is granted at thLS‘stage The learned Advocate,
'.Shri R.K. Chaubey, appearing on behalf“of the
Senior Standing Counsel Shri J N. Eandey, for :
the resoondents has received “the copies of N
/§§ o the OA along with a copy of the order passed |
| \ by thzs Trlbunal on 16.10.96 and accordingly )
. Q? @\“& ‘he is directed to file Counter, if any, by the hext -
Q&g' AF date and the applicant % also would be at liberty

to  file reJoinder, 1f any, after receipt of the

%} Counter from the respondents before the next date
The case be llsted before Div151on Bench for
. ’,hearing on admission on 2.12 ,96, *
’ A\
- ® .
C R ( D. ayastha )
" SKS Lo . : SR ‘ Member (J): - .
3./ 2.12.96, A Shri N.P. Sinha, the counsel for the applicant '

o Sﬁri J‘N Pandey, the'Sr. Standing‘éounsel for the
recpondents. '
The leerned counsel for the resoondents prays

for-two‘weeks time to flle W/S. -Prayerxls allowed.~Llst
it on 8. 1 o7 for hearing on admission.

' , (K o Sah.a)

- /e3s/

_ Member (J) | o Member {&)
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8.8,97,

R
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List it™on 29.1,97 for nearing on admission.,

N

, ok
(VeN. Mehrotra)

Vice~chairmanh

List on 17.3.97 for admission.

97 s
K (V.N.Mehrotra)
Vice-Chairman
6
7.3, 97 : -
| List on 12.5.97 for hearing on
M admission, -
\N
HreN (V.N.Mehrotra) -
Qb | vlce-Chalrman
J . 7./ 7.4.97. The applicant appears in person.
v The applicant has moved an application praying
ﬂ:$&’, that he may be permitted to withdraw this case. The
prayer is asllowed. The appllcant is permltted to withdraw
his aopllcation. The OA is dismissdd as wltxévﬁkp(z////
/CBS/ o

T.Mdexa

Vice-chairman
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